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CENTRAL ADMINISTRATIV TRIBUNAL 
WVIAPAT I BEN CHL 

- 

1,riqiflal Applic tion No i0  

2. Misc thtitthfl No. 

3 GonteoPt PetitiOn No. 

4. RevIGVJ .pp1icat10fl No. 

\ppli c 3nt (S 
r 

Respondants 

Advjte for the Appiicnt( 3 ). 	. 

Advoc3te for the 	
:. . . . .. . •. . . ... 

77- the Triufla 

9.6.2OG Present: The Honble Shri K. V. Sachidanandan 
ViceChairman. 

• The applicant Is a defence civilian 

centra1 government erloyee under the 

Ministry of Defence working under the 

respondents in the state of Nagaland. The 

tlaim of the applicant is for grant of 
souse Rent Allowance (HRA in short) and he 

ontended that he is identically and 

similarly placed to the applicants in O.A. 

4s.217/1995 and 218/1995 wherein this 
1ribunal vide judgment and order dated 
1..10.1995 directed the respondents to pay 
HA to the applicants. Respondents filed 

4view applications against the said order 
wIich were dismissed by this Tribunal on 
2.1.1996. The matter was taken up before 

tIe Hon'ble Supreme Court of India in Civil 

A4e81 No.1572 of 1997. The Honble Supreme 
Coirt affirmed the judgment of this 
Trbunal, 
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Contd. 

9.6.2006 	When the matter ca un for admission 

Mr.A,Ahmed, learned coursel appearing for 

the applicants submits that the matter has 

already been settled by the •Hon'bla 

Supreme Court in SLP fitd in Civil Appeal 

No.1572 of 1991. Mr4U.Ahmed, learned 

Addi. C.G.S.C. rpresented the 

respondents.. He prays fo 1r time for getting 
instruction and for ascertaining whether 

the applicants are ientica11y placed 

eloyees to the applicants in other 0. A .s 
mentioned in the petitioh. Let it be done. 

Considering the issue involved I 

direct to issje noticeto t e respondent 

Nos. 2,&3. It K. Post the mitter 11.7.2006. 

Vice-Chairman 

bb 

't) 	 11.01.2006 	Learned counsel for the respond 

ents requested further time to file 

reply statement. 

.,,
Post on 2808.2006.• / 

Viae-Chairman 
mb 

28.08.2006 Present: Hon'ble Sri K.V.Sachidanandan 
Vice-Chairman 

When the matter, came up for 

admission, T.,1r A. Abmedjlearncci Counsel 

for the Applicant submilted that he has 

been instructed not to prtss the 

Application Therefore, tike Application is 

dismissed at not pressed.. 

Vice-Chairman 
/inbf 
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IN THE CENTRAL AD 1SttVJsINrnV1AL, 
GUWAIIATI 

(An Application Under Section 19 of The Administrative Tribunal 
Adt 1985) 

CeUtl 

1 

ORIGINAL APPLICATION NO. /3 	OF 2006. 

Shri Upendra Prasad 
..Applicant 

- Versus - 

The Union of India & Others 

...Respondents 

INDEX 

SL Annexure Particulars Page 

I ... Application 1-8 

2 ... Verification 	 I 
3 A Photocopy 	of 	Office 	Memorandum 	No. 

1101 3/2/86-E. 11(B); New Delhi dated 23 
September 1986. 

4 B Photocopy of Judgment and Order dated I 8 
October 1995 passed in OANo.217/95 and 
2 18/95 by, the Hon'ble Tribunal.  

5 C. Photocopy of Relevant Extract Portion of 
Special 	Leave 	Petition 	med 	by 	the 2i - 
Respondents in Civil Appeal No.1572 of 1997 
against the judgment and order passed in 
OANo.217195 and O.A.No.218/95.  

6 D nmaø$ 4w  the photocopy of judgment and 
order dated 171h  February 1997 passed in Civil 
Appeal No.1572 of 1997 by the Hon'ble 
Supreme Court of India 

8 E Annexure-I is the photocopy of Judgment and 
order dated 18-9-2002 passed by the Hon'ble 39 
Gauhati High Court in Civil Rule No.5613 of 

Date: 1 6'- qbDC.. 	* 	 Filed By: 

Advocate 
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- 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAJIATI BENCH, GIJWAIIATL 

(An Application Under Section 19 of The Administrative Tribunal 
Act 1985) 

ORIGINAL APPLICATION NO. 13 £1 OF 2006. 

Shri Upendra Prasad 
Applicant 

- Versus - 

The Union of India & Others 

..Respondents 

LIST OF DATES I SYNOPSIS 

	

23.09.1986 	Office Memorandum regarding payment of House Rent 
Allowance to the Central Government employee. 

	

18.10.1995 	Judgment and Order passed in O.A.No.217/95 and 218/95 
by this Hon'bie Tribunal for payment of House Rent 
Allowance to the Defence Civilian employees posted at 
Nagaland and Manipur. 

	

17.02.1997 	Judgment and Order passed in Civil Appeal No.1572/97 by 
the Hon'ble Supreme Court of India. 

	

18.09.2002 	Judgment and Order passed in Civil Rule No.5613/98 by 
the Ffon'ble Gauhati HIgh Court 

The Original Application is made for payment of House 
Rent Allowance to the Applicants as per aforesaid Office 
Memorandum and also vide various Judgments and Orders 
passed by the Hon'ble Tribunal, Hon'ble Gaubali High 
Court and Hon'ble Supreme Court of India. Hence this 
Original Application filed by the applicant seeking a 
direction from this Hon'ble Tribunal to the Respondents 
for payment of House Rent Allowance. 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATL 

(An Application Under Section 19 Of The Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. • 12 5 	OF 2006. 

Shri tfpendra Prasad 
Son of Sri Kailash Prasad Mazdoor 
Office of the Garrison Engineer 
868 EWS, C/o 99 APO 

Applicant 

The Union of India represented by 
the Secretary to the Govenunent of 
India Ministry of Defence, South 
Block, and New Delhi-I. 

The Garrison Engineer, 
868, Engineering Workshop, 
C/o 99 APO. 

The Area Accounts Officer, 
Office of the Joint Controller of 
Defence Accounts, 
Ministry of Defence, Bivar Road, 
Shillong P.O.- 
Shillong; Meghalaya. 

* Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF 
THE ORDER AGAINST WHICH THE APPLICATION IS 
MADE: 

This application is made for non payment of House Rent 
Allowance (ERA for short) to the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicants further declares that the si*ject matter of 
the instant application is within the limitation prescribed under 
Section 21 of the Administrative Tribunals Act 1985. 

VA- 
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4) FACTS OF THE CASE: 

Facts of the case in brief are given below: 

41) That your humble applicant is a citizen of India and as 
such, he is entitled to all the tights and privileges guaranteed 
under the Constitution of India. 

4.2) 	That your applicant begs to state that he is a Defence 
Civilian Central Government Employee under the Ministry of 
Defence. Presently, applicant is working as Mazdoor in the office 
of the Respondent No. 	Lt4 

4.3) That your applicant begs to state that the Government of 
India, Ministry of Finance (Department of Expenditure) vide their 
0111cc Memorandum No.11013/2/86-E. 11(3), New Delhi dated 
23' September 1986 granted House Rent Allowance to the 
Central Government Civilians Employees. 

ANNEXIJRE - A is the photocopy of Office 
Memorandum No. 11013/2186-E. 11(B); New Delhi 
dated 23' September 1986. 

4.4) That your applicant begs to state that he is entitled for 
House Rent Allowance as per Office Memorandum No. 
110 13/2186-E. IL (B), New Delhi dated 23P September 1986. But 
in spite of the said Office Memorandum the Respondents have not 
implemented the above said scheme of House Rent Allowance to 
the applicant on the plea that he is staying at Government defence 
land by constructing his own temporary hut and be is provided 
with water and electric connection by the Respondents at 
Government rate. 

4.5) That your applicant begs to state that similarly situated 
Defence Civilian persons posted at Nagaland had earlier 
approached this }lon'ble Tribunal by filing Original Applications 
No. 217 of 1995 and 218 of 1995 for payment of House Rent 
Allowance in tennsof Office Memorandum No. 1101312186E. II 
(B), New Delhi dated 23rd September 1986. In the above said 
Original Applications the Respondents in their written statement 
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4 	bad stated that aforesaid applicants of the said Original 
Application are provided with free Defence land and they had 
constructed own temporary hut in the said land, the Respondents 
had also provided with water and electricity connection at 
Government rate. As such, aforesaid applicants were not entitled 
for payment of House Rent Allowance as per Office 
Memorandum No. 11 013/2186-E. II (B), New Delhi dated 23k' 

September 1986. But this Hon'ble Tribunal rejected the 
contention of the Respondents in the aforesaid case and the 
Hon'ble Tribunal vide its judgment and order dated 18*h  October  
1995 directed the Respondents to pay the House Rent Allowance 
to the applicants as was applicable to the Centzal Government 
Employees in B, B-i, B-2 class cities/towns for the period from 
1.10.1986 or from the actual date of appointment as the case may 
be in respect of each applicant up to 28-2-1991 and at the rate as 
may be applicable from time to time as from 1.3.1991 up to date 
and to continue to pay the same at the rate prescribed hereafler. 
Arrears to be paid accordingly subject to the adjustment of the 
amount as may have already been paid to the respective 
applications during the aforesaid period towards House Rent 
Allowance. Future payment to be regulated in accordance with 
clause (a) above. Arrears to be paid as early as practicable, but not 
later than a period of three months from the date of 
communication of this order to the Respondents. The 
Respondents filed Review Applications No.22 of 1995 and 23 of 
1995 before this Hon'ble Tribunal against the judgment and order 
passed by the Hon'ble Tribunal in OAN6.217 of 1995 and 218 
of 1995. The said Review Applications were dismissed by the 
Hon'ble Tribunal vide its order dated 24-1996. The Respondent 
No.1, the Ministry of Defence vide its order dated 3M  July 1996 
sanctioned the payment of House Rent Allowance to the 
applicants of the OANo.217195 and OANo.218195. 
Accordingly the payment of House Rent Allowance was paid to 
the aforesaid applicants. Again the Respondents filed a Civil 
Appeal No. 1572 of 1997 before the Hon'ble Supreme Court of 
India against the judgment and order passed by this Hon'ble 
Tribunal in 0A217/95 and 218/95 and also against the Review 
Applications No.22/95 and 23/95 respectively. The Grounds taken 
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by the Respondents in the Hon'ble Supreme Court of India is 
given below for kind perusal of this Hon'ble TribunaL 

"Because the Hon 'bie Tribunal failed to appreciate 

it is against the basic concept of payment ofHIM 

that any employee is paid HR4 even when he is 

provided with free accommodation. The payment of 
HRA andfree accommodation can not go together." 

But the Hon'ble Supreme Court Of India vide its order 
dated 17th  February 1997 passed in Civil Appeal No.1572 of 1997 
aflinn the judgment of the Hon'ble Tribunal regarding the 
payment of House Rent Allowance to the Defence Civilian 
Employee of the Nagaland and Manipur. Moreover, the Hon'ble 
Gauhati High Court vide its Judgment and Order dated 18-9-2002 
passed in Civil Rule 5613 of 1998 affirmed the judgment of the 
Hon'ble Central Administrative Tribunal, Guwahati Bench, 
Guwahati regarding payment of House Rent Allowance to the 
Defence Civilian Employee, who are working in Nagaiand and 
staying at temporary hut built by themselves in the Gàvernment 
Defence Land and availing water and electricity facility at 
Government rate. 

ANNEXUJRE - B is the photocopy of Judgment and 
Order dated 18th October 1995 passed in 
O.A.No.217/95 and 218/95 by the Hon'ble 
Tribunal. 

ANNEXURE - C is the photocopy of Relevant 
Extract Portion of Special Leave Petition filed by 
the Respondents in Civil Appeal -No.1572 of 1997 
against the judgment and order passed in 
O.A,No.217195 and O.A.No.218195. 

ANNEXURE - D is the photocopy of judgment and 
order dated 17th  February 1997 passed in Civil 
Appeal No.1572 of 1997 by the Hon'ble Supreme 
Court of India. 

M, 
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ANNEXLJRE - E is the photocopy of Judgment 
and order dated 18-9-2002 passed by the Hon'ble 
Gauhati High Court in Civil Rule No.5613 of I 99& 

4.6) That your applicant begs to state that the matter relates to 
payment of House Rent Allowance to the Defence Civilian 
employees, who are staying at defence land in Nagaland and 
Manipur has attained finality in the eye of law. The Hon'ble 
Supreme Court, in earlier cases, rejected the all grounds taken by 
the Respondents including the instant ground that applicant is 
provided with Government land. etc. Therefore, non-entitlement 
of payment of House Rent Allowance to the instant applicant is 
not sustainable in the eye of law as well as fiit of the instant case. 
Hence the applicant is entitle for payment of House Rent 
Allowance in terms of earlier Judgment and Orders passed by this 
Hon'ble Tribunal, Hon'ble Gauhati High Court and also by the 
Hon'ble Supreme Court of India. 

4.7) That your applicant begs to state that the action of the 
Respondent is illegal, arbitraiy, whimsical, mala fide, unfair and 
violative of the principle of natural justice as well as fundamental 
rights of the applicants. 

4.8) That your applicant begs to state that in the above 
circwnstances finding no other alternative the applicant is 
approaching the Hon'ble Tribunal for protection of their rights 
and interest through this Original Application. 

4.9) That your applicant submits that he  has got reasons to 
believe that the Respondents are resorting the colorable exercise 
of power only, to deprive the applicant. 

4.10) That in view of the facts and circumstances it is a fit Case 
for interference by Hon'ble Tribunal to protect the interest of the 
applicant. 

4.11) That this application is filed bona fide and for the interest 
ofjustice. 
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- 	- 	5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

In view of the thcts and circumstances explained in the 
foregoing paras, the rejection of House Rent Allowance to the 
applicant is arbitraiy, mala lide, liscriminatoiy and badly 
misconceived on the following amongst other grounds: - 

5.1) For that, the action of the Respondents are illegal, arbitrary 
and violative of the principle of natural justice as well as the 
fundamental rights of the applicant. 

5.2) For that, the grants of House Rent Allowance to the 
Defence Civilian employees working in Nagaland are attained 
finality in the eye of law. As such the Respondents cannot deny 
the said benefit 

5.3) For that, similarly situated Defence Civilian Employees 
case; who are presently working in the state of Nagaland got the 
House Rent Allowance as per direction of this Hon'ble Tribunal 
which was affirmed' by the Hon'ble Gauhati High Court. Hence 
non-entitlement of Rouse Rent Allowance to the instant Applicant 
does not arise. 

5.4) For that, other similarly persons are enjoying the benefit of 
Rouse Rent Allowance without any interruption. Being a Model 
employer the Respondents cannot discriminate the applicant for 
payment of House Rent Allowance. 

5.5) For that, it is settled proposition of law that when the same 
principle have been laid down in given cases, all the persons who 
are similarly situated should be granted the said benefits without 
requiring them to approach in the Court of law. 

5.6) For that, the non-payment of House Rent Allowance to the 
applicant is total violation and disobedience of the Hon'ble Apex 
Court judgment in this matter and also non-application of proper 
mind by the Respondents. 
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5.7) For that; the Respondents have violated the Article 14,16 
& 21 of the Fundamental iights guaranteed wider the Constitution 
of India. 

5.8) For that, the action of the respondents are arbitrary, mala-
fide and discriminatory with an ill motive. 

5.9) Forthat,hianyviewofthemattertheactionofthematter 
the action of the Respondents are not sustainable in the eye of law 
as well as fact. 

The applicant craves leave of this Hon'ble Tribunal 
advance farther grounds the time of heaiing of this instant 
application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and cificacious remedy 
available to the applicant except the invoking the 
jurisdiction of this Hon'ble Tribunal under Section 19 of 
the Administrative Tribunal Act; 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN 
ANY OTHER COURT: 

That the applicant farther declare that he has not filed any 
application, writ petition or suit in respect of the subject 
matter of the instant application before any other court, 
authority, nor any such application, writ petition of suit is 
pending before any of them. 

RELIEF SOUGHT FOL 

Under the facts and circumstances 
stated above the applicant most respectThlly 
prayed that Your Lordship may be pleased to 
admit this application, call for the records of 
the case, issue notices to the Respondents as 
to why the relief and relieves sought for the 

tv 
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applicant may not be granted and alter 
* .. 

heaiing the parties may be pleased to direct 
the Respondents to give the following 
relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct 
the Respondents to pay the House Rent Allowance 
to the Applicant from the date of his posting at 
Nagaland. 

8.2) To Pass any other relief or relieves to which the 
applicant may be entitled and as may be deem fit 
and proper by the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOL 

At this stage no interim order is required. The Hon'ble. 
Tribunal if think fit may be pleased to pass any appropriate order 
orordersasdeemfitandproper. 

Application is ified through Advocate. 

Particulars of LP.O.: 
I.P.O.No. 	G&L 
Dateofissue 
Issued from (u O• 	 ? ô. 
Payable at  

LIST OF ENCLOSURES: 
As stated above. 

Verification...... 

-Jvlr~ 
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VERIFICATION 

I, Shri Upendra. Prasad, Son of Sn Kailash Prasad Mazdoor, 
Office of the Garrison Engineer, 868 EWS, Cfo 99 APO do bereby 
state that the statements made in paragraph fibs. 4 , 4 , J .  i, i. , 
4 i os I 8 - are true to my knowledge, those made in 

Paragraphs Nos. X  - 3 4 - 

are being matters of records are true to my information derived there 
from which I believe to be true and those made in paragraph 5 are 
true to my legal advice and rests are my humble submissions before 
this Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the i1k day of 
2006 at Guwahati. 
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i 

I ri thc) Coo t 1'.1. A:I 	ti 	t j\. 0 It'.i Vurm]. 

ti 	I 	, 	( t l\;t 	I. 1 

•:' 	I' i Lion un].' ì' 	t; 1:5 fl 19 of the 	02nti':i1 

,Adinipist1ative 1'riI111ui. A(t 	I 9t35 

Case O.A. o. 	2 17 	of i)5 

1. 

 

511640 Shri G.0 	:orid1, 	POU. 

• 	 2. 260088 Shri N.K. 	Kar 	U.Th.0 

:. 
• 	

. 

 216333 SIn-i B.C. Chosh, Supdt 	hR Graclel 

14. 2614666 Shri Samar Chakraborty, S.A, Grade-Il. 

 201694 Shri A.K. 	Bondopadhya, S.A. Grde-I. 

 220150 Shri S. Jalibar, Office ChowkidaP. L- 

 220105 Shri P. Khalkhu, chowkicler. 
 MES 202-175 Shri T.B. l3hattacharya, Supdt, D/ 	Grade-Il1 

,90 243485-Shri K.P..Kewat, Peon. 
-. 	 - 	 - 	 -- 	 - 	 -- 	 I -- 	 - 	 - 

• 	- 	i 	• i i ou 	nri ------------------------- 	,.,-- .--_-_--•T 	 - uririara rwznar, 	UpUL 	r.fv 	uraurJ., - - 

NIZI 	 J2. 2631 95 -Shri S.K. Kn-mknr D' 	ftn 
13,, 206173 Shri Nilendra Roy, Surdt, B/S Grade-Il. 1  
4. 224065 Shri Abdul Rouf, S K. Grad0e-I. 
1. 216L99 Shri Monoranjan Roy, S K. Grade-Il. 

\ 	16. 263544 Shri R.C. Das, 	ksstt, 	Engineer L/M. All 

17. MEs/201085 .L 	 ade-Il. Shri N.K. Kunda, B/S Gr 
\ 	18. D R. Khati , 	13/S, 	Grade-lI. 

 11ES/268151 Shri S K. Nag, 13/S Grade-I. 
 IIES/201185 Shri. Angsu Gopal Saha AE/ DIR 

\21. MES/265840 Md. Kaium Anari, Supdt, E/M Grade-Il. '(4 
22. MS/242028 Shri G.C. Dora, U.D.C. 	 '•• i 

' 	ç 
I1 	. -. 	'r/ 	7c? i i 	Li..UI( 	._.LI . 	•L)dJ.:,r1 y 	, 	Lh)L) 
2. 	iLS/21647 Shri U.S. Psad, A 	- 	 , 

a . o a  • • API 
No all are Servir1i in the orfice of the G.E 

- 	— And- - 	- C/O 99 AP0-, 
Of Ind5a n1 others 	........ 

10 • 23 14117 - Shri A K .Dut'ta, Supdt, i3fR Graie-1  

lFr '43'' 

V.  
/+ f 

:i'i 	;..: 
7I 

ATTESTED 

-' — -- 	 - 



41 	

01 ini 	ii 	)1t 	ttlUfl 	J I 	7 uf i5 

tZi 

199.  
C  

	

c ni 	i 	n 	ii 	t r 	uui ')/ of OCOI) 
Dt 	P 	

. 

MR 

iMj 

l , lI . 	•!• 	
( hjIjI. ) !; L iVC) 

. 	 . 
41 tj  

•A 	3116'0 ShL 
;•1oii%1 'l 	1tH 	. 

• 	1 	; 	0 	' 	 i Ii 	t. H 	() I I i 	r Ii I 	t ii € Ac 

ari 	Lnint c, n n 	
tL/o 	 • • 	

:p1i'5 

- 

1. Unhn bf india rn'' ;Lnrcl bj 
rrs:iP, 

U ov t • o F I ni i  

2 	C,- 	 r , 

Li u, LUS, c/o )Y M;'u. 

.. 	 R The GcriUf1 LiiqinLIr, 

	

C/0 ii MPU. 	 . • . 
	epOfltiCflt S. 11  

23016 Shri K.P.Pi LLii 	22b uL'. 

All 	 in t h e of'FiO ol the 

Gt ison Engineer. UU [US C/U 'ii 	PU. 	. . . App1iCflt 

1 — 
	- 

 

dnioni of Indi3 roprcsent0d by ti 
Scret8rY De1cnV, ovt of India, 
New Oe1h, 	

I 

The Garrison Engineer, 	
u 

868 [US, C/U 99 APO. 
The GarrisOn Engineer, 	

: 

u&9 WS, c/U 9 A PO. 	
. .... Ra 

For the applicantS in both the cooS : 	
By AdVOQ r 
Ahmod .  

For the respondents in both the ceS 	
By AdV04 

A'444 

(4Tt 
Dim 

AUDHARI I 
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t ion rnid Is cciv r:red by ee 	tr: déiSiOfl 

tho U A. 

	

is adiitt od 	issue not ice Lu thi rf 
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r c 	iv C 

t ii 	L1 	10 it hu LI' 	Mr S i) ,S 	• S c 	i 
e 	

a 	and 

ATTE STED 

/ 	
/ 	 I 

IIL 	 ijit_'i. 	• • 

ADVOCA2 	- 
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I 	r(I 	t 	 I 	1 	 ii 	HtJt In 	I 	j1 	ii 

t,iVIj.L 
As 	t?in 	 F1iA( 	I)\JI 	UPH .;LtiMII 

by 

Uc 	O.M. 	is 	:i 	T•.tjn 	flt 	i: 	tn 	tH rouridcflts. 

RroiL i o 	f 	'n j I h. 	Hr 	S 	I 	r 	, G 	 v cs 	not Ic e 

- 	 c' 	-'rLs. 	:,i1J,1 	1 fur 	fnil 	heOIriIJe 
- 

As 	tm 	clini;n.i1c 	in 	I:nU' 	Lhu 	uo 	identical 

the 	Ore 	disbO;:d 	u( 	by 	•" 	c.uI) 	ul(ic'f. 1 ho 	)ppllc ants 	in 

tce 	rI:s;cCL i'J'fl1)jJ1t ic:cn5 	re 	y)tCJ icaje to 	ogitato 

thoir 	claim 	in 	the 	sinqie 	plication. 

' 	FQEO.A.NO.21?/15 

The  24 	€p11cnts 	cuncurnod 	in 	U.A.217/95 	are civilian 

cnjJoycc3 l).conJfly to ti1'OU 	A, B, L onci 0 arid are serving 

in the'Oe'eflCe Oopurtiiioflt from respectiv o dotes since 1963 

onL.;rds. they hni e stnted tH;t they ore from otidê th' 

Nrth east Recion but have 1. cfl pO9tCd as civili4n et9C9 

intàgalanci in tru O I ICO ut LaLLiOrI Eiicjinoer. 	G8LUS 

C/0 '99 A.P.O. Their grievonCe is that they are 'éigibe to 

be paid : 

Special' (Duty) Allowance (SDA) 

House Rent A1,lowanco (HRA) at the rate or 15%on 
rNIS. 

the monthly 8alary with effect from .1O.1986 

Special Compensatory (Remote Localit) Allowna 

ft- 	
A' 

/ 	
with 0ffect from 1.4.1993 nd 

rr (iv) Field Sor'J ice Conc ess ion with of fect 

that thce benefits are hLing wrongfully dnO fl9th 

by the respon loot 	Thny p) n( ' ± e i JflL C uion hd ç1Ir 

(ILL 1ciun i n 0 A. /u/ii 	It )l U 	1 3 thjit the aticç t$ 
/ 

had filed Civil Suit No 26',/89 praying for the aforeet 

honofits and tho su t was r1 r cid llowrvo r acco tdin p to he 

ppl icnnts the ie'i o i' 	rut OIrLCIi PY ii 11,ndehts 	rt -4--. 

4i 	belnq uithout jun 	Iirt ion 

- 

Al 



; Agg"t 
• 	.-• ---- - 
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I hu U. A .2 i u/' 	
n ty 22 	:P C on5 • 	hc 

j*•• 	• 
L 	
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	17, i) 	 r 	flfl 

fl U'c3 	
uiltt:)t rco 	

1' 	d 	S 3InCe i( 3  • 

	

' 	c 	nr 	 I  

	

• 	

; 

,•. 	

( I ) • S' (C I ; 	(DtJ y) 	
c , 	• 	 • 

•• 	 ( I I ) 	l 	t'• 	• (•t 	A I 	f1U)Hl C 

9: 

• 	 (Iii) .Sjiial 	)'' 	

ity) A lowance 

( 

 (1 

	

) Fe1d 5or 	 n t e 

	flfl8t 

nU Ol
qr(tltI•t 	

C:L(?d by 1ie 	
.1jCRntB i 	 •' 

	

0thur O.. 	 . 	

; 

	

SuNsort Of 
	

ri(Duty 	1)ou9nCe 	 • 

' 	 re1ian 	jS pisCed j)Ofl ttlC D3feflCe 
uii5ttY O.1 	No 4(19)/ 

, 	
83/D,CiU1i (.t(d 11 .1 •3/i

l)feI1C(3 
11(L5try cimorandUm 

.•'• 	. 	• 	
• 	'

t 

No 2001t/33Ii 	
jflCO 

	

ina

Ccu18r 	.• 

nf 	
t'1ifl 	of Fnce 	i 

to 

1lo anCe 
No 	

O3/2/_1) dtCd 73.9.16 in upr0rt ot he 

claim 	
HBA at the rtO of 15% appli b)c' 	

B C1b ci tea. 

	

The claim for SpeCi 	
Compefl5at0t 	

LOC8hitY  

mpant fO DefC 	
dCPattmont ciVi 	

0rnplOY00 
j9685Gd 

u pon the 	

of Mjnistr of Defence, Coy rflm0nt 
0r jia 

I

qtd • 

fOCt ftu%fl 1 	9 	LStlY, the FiC 	5rJ1ce COCB9O 

* 3re 	
ihod on the bnSi9 

o letter 

d94 j6ud by the army 

of 1tteD of GoVCrnmnt of jndi døtPd 
	 rt 

V. he on blo Supreme Coutt hS nou 14,4 

S 	ig all Ind'ia 	
1 L1 ihity who tjer 	'Ed 

ATTESTED % YQ W-11
xb  

.-. ft4Ti'OCAT&  
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133 4 	(3 1 	1 13 1 I 	M 	n i-  
IV 

i rc 1r 	ui i 	r 	v 	i. 	11.) 	i 	r' 
Iy5(I) c. 

:• 	• :' 	n;j r j r 

rJ.itrd 	113.1 	.9'>Ju ),J 	I , (fl(l'i 	dri 	I , hIS H'it. 	ç 	un. 	3 

q ues tion 	of ci 	lcIll 	I 	t 	y 	lir 	In 'i nt Ill inc 	ccc 	In 	SfJcidl 

Icn;cotcry R e 	t r. 	I.oc:lit.y) 	Miiou;ruco )nd 	Field 	Service 

ocf3ion 	iii our 	()F'ftr 	On 	O...12fi/'33 ith 	O..125/95 dated 

2'.8.)... Thu ipp1 ft;.'i 	in tine ;;o( s ucru also DeFence 

(vJ..!iar1 ciaj)oy.ci.s 1 Iku tho ni icLints: 3orving Undcr the 

Cirrison En:jinccr and who Icad hc en host. cd in the State of 

Noqsl nd . A1t: r' (;)Ifliciinçj tho i'olcv nt tnnt un 013 us hay a11 

hi:ld that the .pi1icuscts nro ciit.itleii to ijot all thoso 

Lnof'its. Thp nppliunt s in the instant 0. Ms,qheo .pp1carct 

in tilose cases wire (3150 p1eintiffin the 5auIe4v.+!uitj 

.ir.nIIr.p1ly plco Wsre 

soti'ied that Cur the same roesUns iis are rco.dcd,jri the  
I I I 
conmon order on the aForeaid two applications iarnely O.A 

124/95 and 0,A.125/95, Similar order may be papd (  inthe 
1 

instant applicatio,is. Although the applicants 01cDA 

from Novernbor,1993 we shall allow that C181m uiheffbct 

from 1,12.1988 as was done in the Earlier cosesa Sim11pri 
i  Mt! ,  41  

in so far as the HRA is concerned the relief w,ilpdbe 

granted s prayed but is ues qrnted in the 

Other two relieFs will also he similarly granto 	'ws c 
h the earlier cnss, 

For the nm rru3ni(J ;oasoics lol louin'y ord 

ed : 

(A) O.A .N o.2/ 95: 

1) 	It Js dcc lend that SOA Is payb1c 

ATTESTED 

.... 	 L 
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pr t () p y 	o I )io 

1i•' id_s r;1 	-i1 	( )it 	) 	/1i; ir p () I) 	gih pffr( L 	rrrn 

te U t e 01 	IL i1 	H 	H(J 	' t( 	1 Hlil (II) I1 	iftcr 1 .1?. ii08 

_ 	I' ( ( 
	t 	y 

	( i r 	h 	 I L od conLi flu 

' 	 . 
t) r 1 Lic s 	i 	10 	i 	L L 	UflC - iI) 	3 	icjni #Ab1o, 

' 	. 	I 	 in  (b) Arr'r3 	t r cj  e or 	tji 1ustinq 

N;j1 tnd 	 fi 	 It 	1 .1 	. 1flW 1)1) 1 .4) 	LjL 	LII 	I 	p;lid u 
O 	

lthin 

	

e nnh5 rrO 1  t2 4ie )r iCLpL IJf CI)J 	of Lhis order. 
thr  

It is dec ar;d tiF4t SCA(RL) is p.yable from 

The rs 	1nLs are iircttd to pey to the 

a1antS SA(R1) with e1fet fru'n th date of actual 

posting in Naa1and on or after 1.10,19 8  as the ceso.rflaY 

be in respect of oath applicaflt and to cont tnue t4 pay 

t t 	same so lOflQ C9 Uin coi e 31m 	admi osi hie. 

Arrears from the date or nctul postihg: iin -- 

Na1ard o or after i.lO.1936 upto date to bo 	
d uithin. 	L 

	

• 	1. 

a pGrod of' three months from the date of commUfli 9 t:9.! 	• :• 

of this order. 	
r 

fi 
v) (a) It is declared that FSC s admisibt

m 

1993. 	
!i 	1: 

i 

(b) The respondentS are directed to exted-he 

FSC to te appl)CantS in the presLribed manner 1  ith 

.1 	
,. 	II 

or from the date of actua1 in 

I, 	 0• 	

00 

the case may be in. respect of each applicant uptada. 	
. 

and to continue to give tho some 90 long ao adib. 

iS dec1ed that 111P is ad 1Lsit1e 

I 
r th perQd fro fl 1. 1 0.1)86 or I ru m the c t 



PP  

I - 
- 

& -• 	1 

po i ot. •ii'ii u.'  t 	Iif 

• tnLo2 d.2. 1 '91 jiFi 	.L 	ti rfit 	ni may 	bcppJic a 

t i :c. 	to 	Li 	: 	; 1*1 	ipto 	late 	:nci 	tO 	coot 

to 	pay 	Iho it, 	ti: 	i.t 	r 	ricIiIcd 	h 	roc,fte'. 

(c)A "o.,r'i t. 	tii j.iid 	;iCo1Ji.rij1.y 	mihjc.Ct to the, 

rju)tncnt 	of' 	tic 'J'iiot 'iiay 	hair 	fllrrfiiy 	hc'n pai'3 	to 

fljp iits iJrnc1 	tho 	aforesaid 	period 

t:..'irJs 	H4. 

Futur e  paymoiil to he rijuated in ecordance 

Lt 	clause (a) 3Lioe. 

Arrears to he paid as early as practicable, but 

out later than a poriod of thrce months from te date of 

cornmunicit. ion of this o r'ier to the rospon.cnts 

Tho orlijinal application is'alloWed!ln terma 

or the afurujajd o r'ior. No order as to costs. 	' 

A copy of the oi'der dated 24.8.95 
- 	- 	. 

I  U. i'i.ivu. 	p';rt of' 'recOd;b 

. 	 . t h is 0 A.  
.41 

(o) 	O.4 No 218/95' 
'!• 	 - — — lb 

i.) It is declared that SDA is payable frow.1.12.412?8. 

ii) (a) The respondents are directbd to 	 :. 

*i'PPlicants Special (Outy) Allowance (SDA) with 1-

trorn the date of actual po5ting in Nageland of1:or a&er 

1:12.1988 as the case may be in respect of eac.p,jban 

• -' and continue. to'-'pay'the same so long as the coáoI 	i - 
S S 	 . 	 i;. 	I- 4 	

adm seible. 	 -III  -. 	. 	 . 	 . i..'aL •. ,,..44 

- (b) Arrears from the dato of actual , 	-•' . 	- 	 ?l 	• 	' I ' 	' 1agaland on or 6fter 1.12.19313 upto dite 

wthin three month., from the date of receipt oPpf'y 
I 	 4 	p • 	..1'• -I. 	, 	• 	 ' 	P4 t hi. $ o rd or. 

hi) 	(a) it Is decl.rnd that SCA(RL) is 

1 	1 .10 • 19 86, 	 E ST D 
O v 

•. 
4 	 - 44 	 T(tjY4er 



(h) Th 	r. ,iii1c H ; 	ii o Ii ti rt d to piy to the 

C3fltS (R) 	tH 	Iron U'c dL 	of ctul 

in 	 i 	
Lt. t r 1 1 ( 	i) U 	t. hv c ç 	rnny 

b 	n 	L L I 	I 
	I 	.T i ii to p y 

th 	;, •1 ifl 	SO 	lonq 	L.-• 	 j' 	•iin 	I i 

%(c) 	 t 	j LlI 	 01 	Lii1 	otLinq tn Naqolalici 

on 

 

or 	Itor 1.10.1 )01i 	iLo 	ilo 	hi. p1i 	thin n jthrIcjfit 

Ii, -  I i 

, 	.: 	• o'r. 

v) () It is (ILl 	d I lijt 	i 	J(ni31bte from 

'•: 	- 	i. 4 .1 3 • 	 - 
0 

(b) Ttc r3poli((1t9 a r e çjjrt( Lcd to oxtend the FS 	 . 

to the 
 applicants in the prescribed mariner uIth effect 	: . 	 : 

from 1.A.199 3  or Iron the dote of AcLU1 o1 ) :tintrnent 88 	 I  

the C3SO 
may be in re3pect of each applicant uptb date 

3nd t contiflUo to givo the a1nO 50 long 85 admieibte. 

I 	 , 	
trp 	2 	 , 

V 	
(a) It is dec1;rod thot HRA is 

0diflj55iblO 86 ''k, 	 •. 

UtiL.tILtJd b1ow 
 

The responde11t5/O j1itod to pay 

applicantS at the rate as was appitc able to tf 
IM 

Governmeflt employeeS in 
8, 8-1, 8-2 class cittOZOU 	 ' 

r for the 
period froth i.iO.1986 or from the actua 	 oti y 	ti 

appointment 	the C838 may be in eapaCt of eac  a"i1a t 

upto 28.2,I91 a d at the /rpte as may be app1iCqb10m 

me 

-- 
- 	 r 

oj 1_ ttlic-Late 
56-  j 1Ih,t b4 	e 

Arrears to be paid ecoordnQl sube 
tO 	 t 

of' the a ount as may haie alreidy 

rIioCtiV8 oppl1Lflt5 during the afore )d 
	

101 

AS 

c?* 	
'\Dwords NRA.  

Future pay mt3flt to bo regulated in acdah 	iJtthj 

*lj 	(a) above 
ATTESTL 

I 	
- 	I 

ADVOCAT $j5SJiJ11*? 
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flLt 	1 	i'r 	 0 1 Ui: 	 to dt 	bf' 

i i 	C 	i I 	 1. 	i 	r 	 i I 	L • 	 - 

T hc urijiiini ;))ilu;:Iii.flh1 is aiJouJ iii terrn3 oF 
t; 	iCt3rcjcj '::-r. N) Oi'h;r ;is to i:osts. 

A c:p f (31 tho o iii r rl.jt d 2 4 .8.95 r)133 r(-j in 0. A. 

No. 12/5 and 123/95 sia1 I t3 e in.,)dc? part or record or 
t-his Q.R. 

VJr-C C4i PlAN 

Sd/... M1MR' A i) 

Nis 

At 

t - 
€ertifle to bo tru.ocopy 44, 

stim  

: 
OCcVi Of7øc 	

3 - 	 - 
Cntrn Adnn.vvj 	 if 

71 	T1(fj 
QuwahAti Bch Guvdh1n 8 
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-: 
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. 	 , 

nj 1 

Sowoh 
I 	 z 

THVX' the ptitioerS ZO 2 i11i.g this 

h'r7&r gr3it ct Speci1 Ltre to Pp1 

qjnStCrrnmOt jñgcent 	Or(I Thté 	 ,L 

t131(5 Rnr 711996 pas 	by ,  the eet81 
pal  I 

	

In Okk. 217/5 tn 21/95 n1 	Yj'W lppUc'- 55  

fo. 22 en's 23/95 tespdatbelyl 

2 	.T\t th impgne ju'grtcit h8S be 1 
1 

MIN 	thc W6nb1 Tribunal in OA 1 Nr,. 14/ 
V . 

by 	 its eprijor 9ecisôns jn 
. 	 ... 	 ,•.,... 	,. 	-. .. I . . 	 . 

r1eciler1 r OiNO. 175f5 	'n 1Q/5 

iY.5' 5 "Ii 

....... 	. 	:.. 	.; 	. 	. 	.• 	.• 	. 	. 
ACE that the 	 1Ft 	1rrt 

441, 

Of 

tht9 th r 	 4tQL t. 	No ,1 

4 	 1 

C 	4 

.................. 
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rcn the 

• 	mr).%Y C1eflt iT 	
rte 

n j  

iO1995 jnO.. 	
217/ 

• 	
d W3/953nrl 0r'9erS dat 	25..96 

arv 23/95 p5e by 

ench of the Tribli1 

th pt.ttjonnrm re f1nq the 

fc'r speCi1 ie7 e 

hei 	tht Hc"nth1' 

coUrt <T the f iiOW 	)mongt 

OF 

0 

th mpqfl 	jentS 8 
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